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do agree to nominate :two mem-
bers from Rajya Sabha to asso-
ciate with the Committee on Pub-
lic Undertakings of this House for
the unexpired portion of the term
of the Committee ending on 30
April, 1991 vice Shri  Virendra
Verma ceased to be a member of
Rajya’ Sabha on his appointment as
a Governor and Dr. G. Vijaya
Mohan Reddy resigned from the
Committee and do  communicate
to this House the names of the
members so nominated by Rajya
Sabha.’

I am to request that the con-
currence of Rajya Sabha in the
said motion., and also the names of
the members of Rajya Sabha so
nominated, may be communicated
to this House.”

SPECIAL MENTIONS

Information given by a
Mamta

Incorrect
Member regarding Miss
Banerjee

THE DEPUTY CHAIRMAN:
Mr. Dipen Ghosh.

SHRI DIPEN GHOSH (West

Bengal): Madam Deputy Chair-
man,.......... (Interruptions). ... ..
SHRI S. JAIPAL REDDY

(Andhra Pradesh): Madam, I would
like to know about the health of
Miss Mamta Banerjee.

.. .(Interruptions). . .

T, TAMT qnsy : (I IR )
qgEAT, A AAAR F1. . (wwEens )

THE DEPUTY CHAIRMAN:
I have permitted Mr. Dipen Ghosh.
All of you, please take your seats.
I have permitted him to speak.
L have allowed Mr. Dipen Ghoch
1o raise the matter about Miss Mamta
Baneriee.
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SHRI DIPEN GHOSH: M adam
Deputy Chairman. . .(Interruptions)

THE DEPUTY CHAIRMAN:
The Chairman has permttted him
and I am allowing him to speak
Mr. Dipen Ghosh has written letters
to the Chairman and to me and
I am allowing him to speak. .

g, "W d3 Sy i e
i Fm gew ¥ oW FRd
1T §3 I |

I, AT
oo (TEaT) |

IqENRia ¢ TE, AW F$ AR !
Fr wmawr gamr femr &0 ouw &3
Eieul

... .(Interruptions). . ..

qredq . HeA,

SHRI DIPEN GHOSH: Ma-
dam... (Interruptions)....

THE DEPUTY CHAIRMAN :
It is all right, but let him say what he
wants to say..(Interruptions)... Let
Mr. Dipen Ghosh say what he
wants to say. I will permit you.

SHRY DIPEN GHOSH: On
17th August around 5.i5 P.M.
when the Minister of State for
External Affatrs, Mr. Hari Kishore
Singh, was to make a statement on
the condition of Indians in Kuwait,
my learned colleague, Mr. Ratnakar
Pandey, suddenly rose and said
that Miss Mamta Banerjee, an
ex-Member of Lok Sabha, suc-
cumbed to the injuries she had
sustained on the previous day in
Calcutta in a clash between pre
and anti-banch elements. And he
Condemned the Left-Front Govern-
ment of West Bengal; he wanted
an outright condemnation of the
Government there from the House.
He wanted the House to pass a
condolence recsolution and  be
adjourned.  The Vice-Chairman. ..

SHRIMATI JAYANTHI NATA-
RAJAN (Tamil Nadu) : They tried
to kill her. T .
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Y. AT quEy : 73 fHegw
aoe §. . . (zwrev)

IyrATIfE : A ARy e
FT HAART. . . (s79em)

. «(Interruptions). . .

THE DEPUTY CHAIRMAN:
I will permit you to speak. Please
take your seat,

FrFAmfa ;. ST FOR WT F
§ § a® ™I ... (swaani)
9 FOFT T G S

SHRI DIPEN GHOSH: Ma-
dam, I quote from the official
proceedings of the Rajya Sabha what
Dr. Ratnakar Pandey had himself
stated. . .

(Interruptions)

THE DEPUTY CHAIRMAN:
Please take your seat. I will permit
you. The Chairman has given
permission to Mr. Dipen Ghosh and
I have permitted to him to speak. ..
(Interruptions).. . No, it does not
matter. That day also, the House
was misled and then it was ad-
journed.

SHRI DIPEN GHOSH: 1
will quote {rom the official pro-
ceedings of the Rajya Sabha what
Dr. Ratnakar Pandey had stated in
Hindi:

LER w1 frgw g g
Ty fr g A WF g9 FQ
§ 1w S 9@ 4 e &
FE g SEY g4 a% ¥ SR
W F ) AZ BAR I@ F THF HET
et 7 AR I=9 SIfE & oFEar
19T 9 AN geq uEF fEa

fRAJYA SABHA]

Mentions 296

war fF sAwr fraw @ oo TEd
it ggc mgg H MF AP FET
a_raa. g 'N

M7 oot o, & ggar 73° 1At g1
Madam Deoputy Chairman, the Vice-
Chairman in the Chair at that iime
immediately advised ths seaior.
Cabinst  Minister, Mr. Murasoli,
Maran, who was present in the
House, to get the news confirmed and
he asked the Minister of External
Affairs to mak: his statement and
the Members to seck their clarifica-
tions in the meantime. Mr. Pandey
and some of his colleaguzs did not
allow the Vice-Chairman t> conduct
theHouse accordingly. They were in-
sisting on condemnation of the Left
Front Governunent of West Bengal
and on adjourning th: House
after pes;ing a condolence resolu-
fion....

SOME HON. MEMBERS : No,
no.

SHRI DIPEN GHOSH : I can
quote. But 1 do not want to take
the time of the House. Ihave got
a copy of rhe official proceedings and
it does not speak well for you. It is
on rtecord. I am not quoting.

Madam, the Vice-Chairman in the
Chair at that time had no alternative
but to annouce adjourment of the
Housc after advising the Ministr to
collect the information. Iramediately
thercafter we got information that
the Minister of Patliamentary Affairs,
Mr. P. Upendra, had conracicd
the Chief Minister of West Beagal
and got information that Miss Ba-
nerjee was hale and hearty. . .

SHRI SURESH KALMADI
(Maharashtra) : Not hale and hearty.
She had 13 stitches in the head.
And you call it ‘hal. and hearty’ !

THE DEPUTY CHAIRMAN :
Whatever the Minister said, he is
repeating it. Those are not his words.

SHRI DIPEN GHOSH :_I am
only repeating what he said. 1
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personally contacted my Calcutta

office and they also informed me the

same news. Madam Deputy Chai

man, having heard 15 information

from the House, you yourself had

contacted Calcutta and you go the

information that Miss Mamta Banerjee
was very much alive and kicking
... .(Interruptions)

THE DEPUTY CHAIRMAN :
No, n3, Mr. Dipen Ghosh. You
restrict yourself. I did not come to
the House....

SHRI DIPEN GHOSH : I have
only used the English phrase. . ..

THE DEPUTY CHAIRMAN :
No. T did not come to the House and
announce it. I got theinformation;
T wa; told that the House was con-
cerned. When 1 was told that such
a news had come to the House, I
telsphoned and found out and in-
formed Mr. Ratnakar Pandey that
she was alive and that the news was
wrong.

THE LEADER OF THE OPPO-
SITION (SHRI P. SHIV SHAN-
KER) : Madam, the word he used is
not in good taste.

THE DEPUTY CHAIRMAN :
1 did not wuse any word like that.
(Interruptions) 1 do not know what
he i5 saying. Pleass sit down. [
did not tell him. ...

SHRI P. SHIV SHANKER :
We are only bringing to your notice
that the word ‘kicking’ is not in good
taste.

THE DEPUTY CHAIRMAN :
I will look into the record.

SHRI DIPEN GHOSH :1am
sorry, this i¢ an English phrase,
“alive and kcking”. It does not
mean that she is kicking. Madam,
you know better than anybody els:
the meaning of that word in Eng-
lish. ..
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SHRI S. S. AHLUWALIA
(Bihar) : He should withdraw that
word.

THE DEPUTY CHAIRMAN:
No, no; no withdrawal. 1 will
look into the record. If there is
anything unparliamentary. I will
remove that.

SHRIS. S. AHLUWALIA : He
should withdraw that word.

SHRIMATI JAYANTHI
NATARAJAN : Madam, that word
should not be wused....(Interrup-
tions). . ..

SHRIS. S. AHLUWALIA : He
should withdraw that word....(In-
terruptions)

THE DEPUTY CHAIRMAN :
All of you, take your seats. I will
take my own decision. .. .(Interrup-
tions). . ..

SHRIS. S. AHLUWALIA : Ma-
dam, he should withdraw that word
or you should expunge it from the
records. . . (Interruptions)

SHRIMATI JAYANTHI NA-
TARAJAN: It should not be allowed
to go on record. . .(Interruptions). . .

SHRI S. S. AHLUWALIA ;
It should not be allow.d....
(Interruptions)

THE DEPUTY CHAIRMAN :
I will look into the records and see
what is right and whatis wrong.
T will judge it... (Interruptions).. ..
You please sit down....(/nterrup-
tions).. ..l have said that I would
look into the records. S3, you
please sit down. . .(Interruptions). ..

SHRI S. S. AHLUWALIA :
Madam, he has used that word and
that should not go on record....
(Interruptions). . . .

THE DEPUTY CHAIRMAN
All of you, please sit down...
(Interruptions)....Let Mr. Diper
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[The Deputy Chairman]
Ghosh  speak....(Interruptions)
Please sit down. . ..(Interruptions)
SHRI DIPEN GHOSH : Ma-
dam, you wlll kindly appreciate. ..
(Interruptions). . . ‘

o wANES qIUER : ATy, FFY-
faee wmTSi 7. . . (saIgm)

THE DEPUTY CHAIRMAN :
I have said that nothing will go on
record. . . .(Interruptions). . . .Nothing
of what Mr. Ahluwalia says or what
anybody else says without my per-
record. ...

mission w1l go on
(Interruptions). . ..There should be
some order in the House....

(Interruptions). ...l have said that I
would go into the records....
(Interruptions)....I am giving my
ruling now. I will go into the re-
cords. This is my ruling....
(Interruptions)....Let Mr. Dipen
Ghosh speak.

SHRI DIPEN GHOSH : Ma-
dam, I do not supportthose who
engineered an attack on Mrs Mamata
Banerjee. I condemn the attack,
the physical attack, on Miss Mamata
Banerjee. . . . (Interruptions)

Madam, you will kindly appre-
ciate that this attempt on the part of
an homourable Member of Parlia-
ment to mislead the House by con-
veying an unfounded news is repre-
hensible. . . .(Interruptions). .. . It is
reprehensible. . . . (Interruptions). . ..
Madam, I consider it to be a serious
misdemeanour on the part of a Mem-
ber of Parliament. . ..(Interruptions)

THE DEPUTY CHAIRMAN :
Please allow him to speak....
(Interruptions)

SHRI DIPEN GHOSH : to use
the floor of Parliameat to trade an
unfounded charge against the duly
elected Government of a State....
(Interruptions)....Madam, Parlia-
ment is an august body and it has
its own honour and if a Member
tries to take advantage of his im-
munitv in speaking on the floor of
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Parliament and if he tries to utilise
the floor of Parliament to trade
charges against a State Government
which cannot be defended by that
Government here in Parliament. .

SHRI SURESH KALMADI ;
You are here to defend.

SHRI DIPEN GHOSH : On
an unfounded news, it is a mis-
demeanour on the part of a Member
of Parliament. And, Madam, this
is not the first time. You may
kindly recollect that some days ago,
when there was a coraplaint from the
other side It was I who, after you
allowed me to speak said that there
was a limit to the cock-and-bull
stories being related on the floor of
the Rajya Sabha and, Madam, on
the 17th August, they crossed that
limit also. He said something
based on an unfounded information
about the death of a member, of a
leader, of their own party ; Madam,
I belong to a party and other leaders
also belong to their respective par-
ties. I appealto Mr. Shiv Shanker,
the Leader of the Opposition. Did
this speak well of his party ? ..
(Interruptions)....Did  this speak
well of his party ?....(Interruptions)
....Did it not bring shame on his
party  ?....(Interruptions)....Did
it not cause damage to the credi-
bility of his party?....(Interrup-
tions). . ..

SHRI P. SHIV SHANKER :
Madom It is not his business to
talk about Congrss (I) Party....
(Interruptions). .. .If somebldy says
something, how can be condemn the
whole vparty ?....(Interruptions). .
You cannot apply it to the whole
party. . ..(Interruptions)

SHRI DIPEN GHOSH : Just
wait for a minute. . ..(Interr uptions)

SHRI P. SHIV SHANKER :
Madam, how cane talk about the
whole party....(Interruptions). . ..
We were not a party to that....
(Interruptions). . ..
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M THE DEPUTY CHAIRMAN :
T.
everyofle, but you tak about the
concerned person  only....(Inte-
rruptions), but you talk about the
concerned person  only....(Infe-
rruptions). . ..

SHRI DIPEN GHOSH : 0. K.
(Interruptions). . ..

THE DEPUTY CHAIRMAN :
He should not talk about the party.
(Interruptions). . . .

SHRI DIPEN GHOSH : 1 am
glad that the Congress (I) Party
delinks itself from the reprehensibles
act committed by Dr. Ratnakar
Pandey on 17th Mugust. T would
request you to secek sn apology
from Dr. Ratnakar Pandey for
misleading the House. It is a ques-
tion of privilege of the House. He
has deliberately misled th House.
Let him apologise on the floor of the
House. Thank you.

(Interruptions)

THE DEPUTY CHAIRMAN :
He is doing it. Dr. Ratnakar
Pandey, do you want to say some-
thing ?

o THIHT qey

Don’t teach me. The Deputy Chair-

man is here.
teaching,

I do not want you

THE DEPUTY CHAIRMAN :
I feel it was not only Dr. Ratnakar
Pandey. There ware six other Mem-
bers who also spoke, While that
lady was alive, all these Members
spoke on the basis of wrong informa-
tion. We wish her long life. It was
a mistake. Dr. Ratnakar Pandey,
whatever you want to say, you can
say. (Interruptions)  Please have

ndin th Tiana

Ghosh, you do not talk about

{20 AUG, 1990 ]
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ot wew fagey aiway  (we
NQW) : WEITAT, T AT W HAWi
AT F AT T ?

Jugarafa : g, & snaw

g, TAFT Sy : AFIEAT, IR
CIC S S S ol ‘
T A 9% E 1 gl g W OWN E
g 5 @R 9 s
¥ & @ mmm g W
(smgean)

Please don’t Mr.

Dipen Ghosh.

interrupt  me,

SHRI DIPEN GHOSH : Ma-
dam. heis telling untruth. Shall I
quote the proceedings ?

(Interruptions)

SHRI V. NARAYANASAMY
(Po dicherry) : Why is he not allow
ing him to speak ?

T AT GIRT ¢
s, #F wg-® g gEe,
agr, S qE e ¥ fae,
F1 & IR IGF IS

THE DEPUTY CHAIRMAN :
Don’t use these words. 1 won't
permit it. You give your apology
and sit down. No debate onit, I
am not allowing any d ‘bate cnit. 1
warn you. You just apologise if you
want to apologise. Otherwise I willl ask
someone else. Don’t throw more
fire into an already anarchic situation.
I am not permitting  it,

N nt per ard ad
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{The Deputy Chairman]
T Hi®r 7o @ & ar a9 @i @ 7

. TAIHL WY : HIA, AR IO
AR AT W™T g ...

Sogwmafa ¢ 7, AT w0 A
qTFT |

o AT LT : 43, A FIX
ALY T g gehT @,
T ¥ A1 IF aNT AYT IT
a8 o, wfar S§ R W 4,
e &w OF Fgm

Iqawafg : WS w9 ST
qﬁ;ﬁﬁlmﬁaﬁﬁ—m@
1

M. AT o8 : Jen, A
EAEN W A1 1 ag o T

st dOw 9y : §OT g S
fmrary L., (HEwEw) L.

o AT 1087 : HEwW, fHee<
JAGF I, A T Gl &, IgA
gy @ fear g fF awar sesl
a‘a"rtg“rl oK w9 ATgR 9T {9
geq H gaar & W R ¥ ger
& s ag g §, A R 5 a8 @
T8, ar s ghe dfar ax
g WIER FE gfte wEr 3
o fegfy ®, wwar Fed A wTE
qOQH WX ¥ T A 2. ..
(saaua)

THE DEPUTY CHAIRMAN :
Not beyond that...

T S, AW AT E d TS | (30997

SHRI DIPEN GHOSH : Will he
be allowed to say all that ? Then
I will have the right to reply.
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Tlo TAGT qiuey : Sqavrfa
geq , (Fa=ars). ..

Ieawla : aw, #maw Fg  fau,
Iq @ g TR |, . (SEEaE) .

st . f@d wwT ;IR QT
Ifem g g | . (cu=gm) ..

THE DEPUTY CHAIRMAN :
He said it was a mistake. I do not
know...

st or, faa m‘m‘ A TEAT
gfer @ W o omd W S,
T g A aﬁa‘ﬁl . (ew=maw) . .

o THIHT qOEY ; AT 4% A
TaTHe e aRg & (swEaet) . MR
FT W 8 ST 9. . (sAAMT)

THE DEPUTY CHAIRMAN :
St x people spoke on it. It was only
Mr. Ratnakar Pandey who informed
the House. There were six others
who spoke on it. I got it from the
record. So, I will allow Atalji on
will allow Atafji to speak. (Interrup-
tions) Mr. Jagesh Desai, will
you please take your seat ?

2o T AIFT IIOFT: TAFT gH faear
FW & A S HEr gEArEN e
# @ 4, 9% A gH e W
v qIR @3 gFE FW g |

. (ex=ar)

THE DEPUTY CHAIRMAN :
I am not permitting you, Mr.
Narayanasamy. You please take
your secat.
(Interruptions)

ft i, fe wwe: awgdr S,
. (vagam) | .

THE DEPUTY CHAIRMAN :
Mr. Narayanasamy, please take
your seat. (Interruptions)
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ST qte fgm - AggEwfeT
WS wrE o S g S F qeE
q T QT FIH F T 39F) IgT7 505
ST AT " | AT 93 8 THT FCUE &,
T MAS ) GH FT 1 (SqqA)

SHRI DIPEN GHOSH :
cannot draw the corollary.

You

SHRI S. S. AHLUWALIA : If
you are allowing him, you allow a
debate on this issue’

(Interruptions)

THE DEPUTY CHAIRMAN :
1 am not permitting you, Mr. Nara-
yanasamy. Take your seat.” No-
thing will go on record.

SHRI V. NARAYANASAMY :**

Dr.ABRAR AHMED KHAN
(Rajasthan) :**

THE DEPUTY CHAIRMAN :
It is not going on record. Please
sit down. (Interruptions) Mr. Abrar
Ahmed, please take your  seat.
(Interruptions) This is the way you
people bz have in the Houses and do
not allow any body to speak.

mTEfRT wEw S0
st mew fagd W ¢ waaw
(eamaa)

THE DEPUTY CHAIRMAN :
There was a Member in this House.
The matter arose about one lady who
was sarrested and could not be found.
1 myseff went to her house. So, until
and unless we ascertain that some-
body is dead or alive, we should not
pass such comments. This is not
fair. I do not agree with it.
(Interhpttons) s1Ts &1, #WQ Fik?T

I am permiiting Ataiji to
speak. (Interruptions) 1f he has
misled the House, I will see the re-
cord. Bur let Atalji speak.

st wee fagrd are@ay ; w@ga
... (emEamm) . .

s et e e e

**Not recorded.
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THE DEPUTY CHAIRMAN :
I have only permitted Atal
Bihari Vajpayee. No other person
will go on record.

(Interruptions)

SHRI N. K. P. SALVE (Maha-
rashtra) : Madam, I very respect-
fully urge upon you..

THE DEPUTY CHAIRMAN :
No, Mr. Salve. I request you. I
have permirted Mr. total Bihari Vaj-
payee. He is a Member of this
House.

SHRI N. K. P. SALVE : Kindly
close this matter. It is very un-
fortunate. .

THE DEPUTY CHAIRMAN :
Many matters arose in this House
and never closed in one sentence.
If he wants to say something, I have
to permit him. I do not know what
he wants to say,

SHRI N. K. P. SALVE : After
he expressed regrets. .

THE DEPUTY CHAIRMAN :
Doesn‘t matter. You listen to him,
and then you might pass comments.

2t GRodotte @ : AW A
FT REET AN AT E, WrEr miwT
# oy (sEEEm)

M owrw faged Feoday ;oA
T AT @ L (smEEw) L

st & A W s qEn
§ AR AN A 4 (swmaw) |

S wed fagy avodey ;. wred
T AR & 1 . (emw)

SHRI DIPEN GHOSH : He has
not apologised. (Interruptions)

Jaunfa : Sifeg
wt mewt fagrdr Arav : wdma

¥ 39 far @@y ¥ s ar
(zorersm)
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THE DEPUTY CHAIRMAN :
Mr. Narayanasamy, please take
your seat. I have allowed Mr.
Vajpayee. (Interruptions) I am not
allowing you. No. (Interruptions) 1
said ‘No to you.

(Interruptions)

st wew fagrd S |« gk
§ #w &1 SgET dg ArgEr |
afsa & sq fav W § AW av
St Fe A0 g9NA § IEdr fqaEr
FE & o0 we A8l § 0§ gellE
@l ar & qreg &7 § og wadr
 wdr, FE d aad f TH. ..
(zraena)

ot glwata fag  Agafaar:
M AAGE FASH F IR F ST 59
g oIEF AR H. .. (@=aw). ..

THE DEPUTY CHAIRMAN :
No justification. (Interruptions) No-
body justifies any atrocities on wo-
men. (Interruptions)

g W1 afad, 89 3 awfue
7@t Frar & 1 (Interruptions)

There is no point in interrupting.

It is not going on record. (Inter-
ruptions)

ot wea fagry arF : g
qréf 3§ FiT LI TET F Fofoaw
FL W g | (Interruptions)

THE DEPUTY CHAIRMAN :
Nobody justifies atrocities on any
woman, Mamta Banerjes or any-
body. Nobody will support. But it
does not give a right to a Member
to kill her when she is alive.

(Interruptions)

I have allowed Mr. Vajpayee. (Inter-
ruptions)

[ RAJYA SABHA ]
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SHRI V. NARAYANASAMY :
Democracy is being murdered in
West Bengal. (Interruptions)

THE DEPUTY CHAIRMAN :
Nobody is supporting atrocities on
women. Nobody in this House has
ever supported atrocities on women.
We are discussing it day in and day
out. (Interruptions) Do not argue
with me when I am speaking. Take
your seat. (Interruptions) What is
this ? Is it an atrocity on the House
or what ? This is not the way.
(Interruptions)

SHRI DIPEN GHOSH : Madam
you can well appreciate. If the
Members of Parliament behave like
this, you can imagine how their
colleagues will behave in the streets
of Calcutta. (Interruptions)

SHRI P. SHIV SHANKER :
This 1s very unfortunate. Mr. Dipen
Ghosh, the way you speak. (Inter-
ruptions)

SHRI DIPEN GHOSH: You
cannot control your men here. (Inter-
ruptions)

How can your men in
West Bengal be controlled ? (Inter-
ruptions)

SHRI P. SHIV SHANKER :
This is an irresponsible way of
speaking.

SHRI DIPEN GHOSH : They
are indulging in anti-social activi-
ties. They are burning trams and
buses. (Interruptions)

Wowed e IR ; g,
G qEE #T WET aEd, ATEY AT
¥ fm@ At amm wifgld
o & iy Far ar fF fade aw
F AT W AR X Fo w1 wfasy
¥ 0gr wIRar  aAgoa 9l |
s I ¥ oW @) & waey. ..
(samera )
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st do g wET: AY W
Wy w3 fr ag @ @ § awr
wie & fad. .. (evgum). ..
ITF AWl g ¥ fqg ogma. .
(samum). ..

ot zEw fagrd awady ;. wor
qEf & AT F AT AW FO FEA
agt & aar. .. (Swemw) ;IO
ded 4 | AT F OSAfaE AW
ISHT ATZ & | ‘

st o fog wwe: & &g o
g fRar oo, . (smaaw)  @E(
T A FE g ... (sTEER)

St pew fagrdy waddi : wd F
R AAF H A9 ¥ AHA  FEAT
AET & | MiFgrag ardl wroamwen
TE R

siy dYo firg ©iwT : mo TredfaE
¥ OAT AT E

st waw  fag @iEr T
3T FIR £

sf oo frg wwT ¢ Iy UoEifaE
¥ I ARy ool oAt g 2
Tl |

st wew fagt asdEy ;. us-

Afgx = N 37 Rw w9 FnF
faar . . (sween)

sit Yo ford wiwe : W T FHHT
ged F3d §. . . (smauw)

s g TR WIETR (Aew ¥IW) ¢
agi @, feafag |, | (s@@a)
vF Afgar &1 W @ ¥ ARA
F 3T g% & .. (wEam)

SHRI P. SHIV SHANKER :
We condemn it outright. That was a
very wrong statement. (Interruptions)

SHRI N. K. P. SALVE : This
is very unfortunate. This should not

[20 AUG. .
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have happened. We should not have
lowered the dignity of the House.

gagarafa : WX @HFT AT Y
* g Az s 5 oww ¥ we
gs. .. (wauw) @3 @1 Arw
. | T AT 38 wga fv §F -
HEH FET § AT TO AR AG
ar

SHRI N. K. P, SALVE : Madam,
we apologise for what has happened.
He has expressed regret. Kindly
pulz an end to this matter, for God’s
sake.

THE DEPUTY CHAIRMAN :
I wish everybody supported me to
end the matter. (nterruptions).

SHRI N, K. P, SALVE : How
can there be a debate on this ?
can there be a debate on this ?
(Interruptions)

THE DEPUTY CHAIRMAN :
I cannot hear you because three
people are speaking at a time.
When I say something nobody wants
to hear and you say that I should
restore order in the House. I said
that the other day not only Mr.
Ratngkar Pandey but on the false
information which he gave 6 other
people spoke. If Mr. Atal Bihari
Vajpayee says a word....(Interrup-
tions). 1 have gone through the
record. You please go through the
record and see, If other people also
said that this was wrong and it
should not have happened, let Mr.
Atal Bihari Vajpayee also say a
word. Heavens will not fall if he
says something. (Interruptions). What
is the harm ? He is a Member of
this House. He has a right to say
something. He was present in the
House. (Interruptions). This is the
way they argue with the Chair and
I am trying to restore order. (Inter-
ruptions). Mr. Salve, I will permit
you. Let him speak. I give my word,
T will permit you. Let Mr. Atal
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Bihari Vajpayee complete his sen-
tence, I will permit you. I have
always stood by my commitment.
Let him say something. (Interrup-
tions). How can you stop the Member
from speaking ? Every day we dis-
cuss atrocities on women. Let him

also say something. Why do you
object ?

T AU 9WHH TN
F1 wfgarat & wfy. .. (sa=ew)

THE DEPUTY CHAIRMAN :
Please do not say that. Don’t say
about anybody.

SHRT HANSRAJ BHARDWAJ:
What are you saying ? You seem to
be very much concerned about..
(Interruptions).

SHRI YASHWANT SINHA
(Bihar) : You are casting aspersions
on the Chair. Mr. Bhardwaj, you
have to maintain decorum in this
House. You cannot charge the Chair,
you are casting aspersions.

THE DEPUTY CHAIRMAN :
The House is being taken to ransom.
I want everything said against the
Chair to go on record. Let everybody
know, let it be on record. Whatever
anybody says against the Chalir,

-let it go on record. Let the people
know.

SHRI HANSRAJ BHARDWAT:
She does not need your protection.

SHRI YASHWANT SINHA :
But you need my advice. I have to
discipline you.

sft maa fayd At A,
a8 mad @ A faar @@ @&
T § wOF gregEs AEar g o
§ o3 wIT F F@WA I Z
FAY wAAT A gw ogwy P
qaT & ggem Jg ¥ 1 Fg WeW
9T 9T & | a8 GT“rrara § Mg
g A1 fear war o fEe ot #@aw
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Rt & 759 7 qEr &Y §Iw ar
st afsg sifaq 2 =as wfw =
Y famerd 7@ &, . (smeaw)

THE DEPUTY CHAIRMAN :
Please take your seat.

TN, wdar @A (WA R_w)
S SF ATOEe S & qrAd ¥, L
(7))

A® new gl srvad ¢ ag WY
FO T, T@F &F g w §
AR TEFT @ Ag | WA gan
gig A faar g

sft gRo oo TIFE : AT FAIA.
qag § @ #7a e 1 et gl
¥, U% W WY & | S|y wewr
*ra?ﬁgfsfraa"rgwm TAATEE R

st wew fagld avsdt: agkyr,,
78 sog fw a9 & W oAy #
T T g Wy (smEew) . .
#H ﬁ‘m 7 @ frs ¥ sifm g sﬁ-t
a?ﬁmﬁg fear o & & 7% rrxrr
W B AW g3 @iE T qw
Y F1 @A F FC.

Y gRoHo s &1°F
qg AT AT B ..

D WE| S
(Buraw)

THE DEPUTY CHAIRMAN .
Order, order. I have not allowed
you. I have not permitted.... I
have allowed him. Let him ﬁmsh.
(Interruptions). ‘

QA Foql T ;. AT AT
g g, Bar agt &, .. (swEwra)

s wEw fagwl w WA - AgRar
TR Teg S & wE qear faet
Gt @t 3 afwgiagq A1 Fg av3 94,
q@ asd 4, WU us Aigar
A F gl FTET oG, g fEA
i &. .. (swEenw)

nEIEST, INE I S AT TR
BN Y, ST AW & F9T g qwA!
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& 1 oo IRy fear s S &
#feg, gn WY 39 § T ¥ awg £
afeT ag 7 Y 7 27 wwd 7
.. . (wxam)

A% g, w9 F S FE wE
qr, g FgF A AT | wEear, g
oF f3T w1 ArAAr A48 & 1 gafew
73 wEMq g 1+ § el Foar
f& drer e FNfoay g2 =a%d
F4, afes TEIT uF g W @
Fgl, . . (eoaen) .

THE DEPUTY CHAIRMAN :
Have some respect.

SHRIN. K. P. SALVE : Madam.
give me half a minute. T will take
half a minute. What had happened
was on account of sheer inadver-
tance and was bona fide. . . . Bonafide
inadvertance should not be sought
to be politicised. ... What has hap-
pened is m st unfortunate. . ..

FeEN AT " Sy 2, €@F ead
frar 2. .. (mam) . .

He said, “I express my regret’.

THE DEPUTY CHAIRMAN :
Did he apologise ? Where did he
apologise ?

FET WET TET OZ
TrHr wiTAT 7

? wfge ¥

.. (s@aw)

o TAFT  queEm : §F gEAr
st & o 9a¥ W gfe gf 3, 9ed
fae & gt avg & &' wwr w0
g. .. (m=)

SHR1 N. K. P. SALVE : What
he has said is enough. That is an
aprlogy. “1 express regret” is an
apology. Madam, I submit that it
must bz cle:rly undarstood, Mr.
Vajpayee is a very hon’ble Member
of this House and he must know
that you d> not impute motives to
Dr. Ratnakar Pandey. T want to
ask i simple question : Do we,
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Madam, want our esteemed and
beloved leader, a colleague in Cal-
cutta, to be subjected to this kind
of rumour ? Not at all. We would
never want to do that....

THE MINISTER OF FINANCE
(PROF. MADHU DANDAVATE):
Madam, he has gracefully expressed
his regrets. Please end the matter.

'#SHRI N. K. P. SALVE : That
is the eand of the matter, I agree.
He has expressed regret. That is the
end of the matter. Thank you,
Madhu.

PROF. MADHU DANDAVA-
TE : He has gracefully expressed
regret. End the matter and let us
go over to the next item.

2> TAIEL A=Y ¢ ARG, *F

THE DEPUTY CHAIRMAN :
That will not go on record.

g% S, @ favaiy & w12 a4y
EET g A 38 qT el wa, Hifwe,
g&T TIISC "I |

Otherwise I will ask Mr. Baby..

W ad IwEE IR fd
aFggg frgr g, o7 I@w @w
Fifwe, . . (z7@Ew)

SHRI M. A. BABY (Kerala) :
Regarding bonafide. Mr. Salve has
mentined and I do not want to
qn2stion his bona fides, but I would
like to know from hon. Pandeyiji,
after having made the statement
here and after having the House
adjourned--1 will take his word as
correct. 1 want to know whether
he has tried to know from some
journalists whether the fact is correct
or not. If he has made such inquiries
with the press, then, without cross-
checking that he has raised the issue
in the House. Then one has to

*Not— recorded.
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suspect his bona fides. This I would
like to get clarified by Pandeyji.
.. .(Interruptions). .

Saaamafa ¢ qeSg St a7 Sfs

face @ gor ur 7 .. (°m@aW)
9% S A9 T FFAT ART §. ..
(mag™) Mr. Pandey, wants

to say something.

st §@ ¢/ AT (IHT 9_W)
¥ gay wEe ... (sEan)

gaaatafs : ag gy 9 A
Fo FEN ARA R ) ... (TWEEW)

s faveaT g qed (T faE-
o) : #ew, § T@ WA T AW
qrsaw & me femmr wgar g ot
g7 1978 o1 I@F WETW wI H
T 9I9 T gEeq 91 a 4% §ew
TEAN A0 a7 uh g¥ TEAl F
METT 9T | ggTd War S AL
(Fmre)

SeqATER ¢ HAT qEATEl A& A
¥ wgEy foarses &% fo @ @y
g gE off, wew gar uEEe ag
% ot 59 foafgw & w@ar SSF

T 93T #Y geTd FA WrE 1 W
g ¥ sAATIAET E ). .. (Fmaaw)

st fawwe @ Qi@ ¢ W EE
g g, . (=RaT)

THE DEPUTY CHAIRMAN :
Just a minute. Not Jayaprakash
Narayan. That is not the matter.
That is closed. Don’t talk wrong

facts. Taq arad fen€ & a3 «gd
o AT gEwE gs A TRl Am

e g (sHEue)

st fawemz Fw a8 : ¥ ==
gaw F WL AT | (swaEm) T4-
FEHT XA S Fgy AR 9 HR
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ST AT W S W AAG g
Gt F I GEAT F HATT 9T W
gzd 7 wgeara arg fear o9r SAEr
gd & AR F 1 TEr et g awdr
g0 WALT qUUET S FN AT AT
frdY a1 SFT ST FT AT TEC
(vamarq) wFar oW a0 AfE fF
IR QAT @ oA | ST #R
SITIT SE Y AWAT SNl & 1 qg
wefaat Y gwdr § cafaw Oy
wafqat o wfm @ Sw .
(zAFET)

THE DEPUTY CHAIRMAN :
Now Mr. Suresh Pachouri. ....(In-
terruptions)....1 have called Mr.
Suresh Pachouri.

. AIUT HFHT @M ¢ 43H,
(saauT)

=Y fw 3w agwy: AT g
faor 2. .. (s7agm)

o WAMFT qVEH ; AT o
F OF AFEE geed ot gaaw fog
q1Ed. . . (HEeE|) , .. & IAL q3W
F T T fom aw . . . (sA39)

THE DEPUTY CHAIRMAN :
No, no, I am not allowing you.
I am allowing Mr. Suresh Pachouri.
Special Mentions. .. .(Interrup-
tions). .,

Flo THWHT Sy : 497 aIg ¥
YT A9 .. (7wEeA) ag afad .
(aﬂama)

SHRI DIPEN GHOSH : This
is the stand of the honourable
Member. . . (Interruptions). . . It
cannot be brought here.

THE DEPUTY CHAIRMAN :
No, it 1s not permitted in the House.

gr3a & 7} fawmw, | . (swEwA)

SHRI DIPEN GHOSH : Point
of order. He should be named.
.. .(Interruptionsy. , ,
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THE DEPUTY CHAIRMAN :
Mr. Pandey, please take it away.
.. .(Interruptions). . .Mr. Pandey,
take it away. You cannot bring it ;

take it away...(Interruptions). ..
I say, take it away...(Interrup-
tions)... 1 adjourn the House of
10 miniutes.

The House then adjourned at
forty-five minutes past twelve
of the clock.

— .

The House reassembled at one
of the clock, The Deputy Chzairman
_in the Chair.

Alleged Censorins of Doordarshan’s
“Khula Manch’’ Programme

THE DEPUTY CHAIRMAN :
I hope now th re will be peace.
So, I can call Shri Suresh Pachouri.
He is not here. Yes, Mr. Salve.

SHRI N. K: P. SALVE (Maha-
rashtra) : Madam, I crave your in-
dulgence to refer to a matter in which
this Government has indulged in a
most shameless operation of stajism
in censoring a vcry important item
on the Doordarahan’s “Khula
Manch”. *“Khula Manch” in Eng-
lish means ‘open platform’. Among-
st others, Indian Fxpress has this to
say. I will just read two lines and I
am done.

“The Minister was critical of both
the Pepsi deal and the Maruti-
Suzuki collaboration and not parti-
cularly supportive of the industrial
policy, recently announced by the
Government.”

Questions were allowed to the
participants to b: pul to the Railway
‘Minister. The Railway Minister
answered those questions. There-
after those questions which were
inconvenient to thiz  Government
were censored. This  Government
which swears day in and day out, in
season and out of season, by its
avowed commitnient of running an
open Government censors this kind
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of a thing. I don’t think much of
the “Khula Manch” business. As it is
a very shamcful performance, but
at least there must be a modicum of
honesty. A Minister whom you
are putting there to enlogise the Go-
vernment performance if he chooses
to criticise, let it come openly. It
is no longer a secret that their’s is
not a cohesive Cabinet at all. °Each
one unto himself they work’. But what
is worse is that they are resorting to
Censoring of a programme
which is called as “Khula Manch”.
It is now absolutely clear that this
Government is not only not worth
its salt, is not only going back on the
promises it has given, but is also
indulging in a very heinous act. It
is indulging in an act of virtual trea-
chery to the nation. Thatis what I
charge. (Interruptions) Yes, trea-
chery in the sense that they are not
being true to what they have promis-
ed. Therefore, I wouldi ike to know
from the Minister of Information and
Broadcasting as to who ordered the
censoring, I would also like to
know whether or not they are going
to show that part which has been
censored. If they don’t do so, the
credibility of this Government
which is already at a very low ebb,
will completefy evaporate.

SHRI S, JAIPAL REDDY
(Andhra Pradesh) : Madam, let Mr.
Salve not bother about the credibi-
lity of the Government (/nterrup-
tions)

THE DEPUTY CHAIRMAN :
He has asked for it.

SHRI SUBRAMANIAN SWA-
MY (Uttar Pradesh) : Madam, he is
not a Minister.

THE DEPUTY CHAIRMAN :
He is a Member. Heis answering
for himself.

SHRIMATI JAYANTHI NAT-
ARAJAN (Tamil Nadu) : What
Fernandes has said is that he
will not allow the Industrial policy
te be passed.



